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In the Supreme Court Of India

Case No : W.P.(C) Nos. 102/2007, 75, 301/2012 and 906/2014

Bachpan Bachao Andolan APPELLANT

Vs

Union of India (UOI) RESPONDENT

Date of Decision : 13-11-2014

Acts Referred:

Citation : 2014 (13 )  SCALE 82  

Hon'ble Judges : H.L. Dattu, C.J.;Madan B. Lokur, J;Arjan Kumar Sikri, J

Bench : Full Bench

Judgement

W.P.(C) No. 75/2012:

1. By our order dated 14.07.2014, we had taken notice of the Standing
Operating Procedure (for short "S.O.P."). We had directed the learned Counsel
representing different States/Union Territories to file their objections, if any, to
the aforesaid procedure. It appears that none of the States/Union Territories
have filed any response/reply or objection. Now we request Shri Maninder Singh,
learned A.S.G., who appears for the Ministry of Women and Children
Development (Government of India), to look into the said procedure and if they
are satisfied, can direct all the State Governments/Union Territories to adopt the
said procedure.

2. Call the matter on 20th November, 2014.

In re: State of Bihar:

3. Pursuant to the directions issued by this Court on the last date of hearing, an
additional affidavit on behalf of the State of Bihar is filed. The same is taken on
record. In para 3 of the said affidavit, they have stated that between 1st of
January, 2013 to 30th September, 2014, the missing children were 2,874 and out
of them they had traced 2241 children so far. They had also indicated that
merely 633 children remained untraced.

4. Between the last date of hearing and today, they have stated that they could
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trace out 169 children out of 633 missing children. That would mean that they
could trace out 169 children within a span of 7 days. Taking into consideration
the progress so made by the Skate agencies and also appreciating their efforts,
we now direct the State to trace out 464 children still missing within three
weeks'' time from today and file an appropriate additional affidavit before this
Court in this regard.

5. Call the matter on 4th December, 2014.

In re: State of Chhattisgarh:

6. The additional affidavit filed by the State of Chhattisgarh is taken on record.

7. While arguing the matter, Shri Ravindra Shrivastava, learned senior counsel
has brought to our notice the statement of missing children (both traced and
untraced) from the year 2011 till 31st May, 2014. According to the said chart,
even today there are 1327 children missing/untraced. The figures are very high.
Therefore, we now direct the Chief Secretary of the State to trace out the 1327
untraced children within four weeks'' time from today.

8. Pursuant to the directions issued by this Court, the Chief Secretary and the
D.G.P., are present before us. In our opinion, their presence may not be required
in future. Therefore, their presence is dispensed with.

9. Call the matter on 11th December, 2014.

In re: State of Assam:

10. The additional affidavit filed by the State of Assam is taken on record. A
perusal of the same would demonstrate that more than 2000 children are still
missing in the State. Therefore, we now direct the Chief Secretary and the D.G.P.
to trace out the untraced children within four weeks'' time from today.

11. Call the matter on 11th December, 2014.

In re: State of Madhya Pradesh:

12. List the matter on 20th November, 2014.

13. The Chief Secretary of the State shall be present on that date.

14. An appropriate affidavit indicating the number of missing children from the
year 2011 till 31st May, 2014 and the number of children traced and untraced
shall be filed before this Court before the next date of hearing.

W.P.(Crl.) No. 102/2007:

15. De-tag and list on 27th November, 2014.

W.P.(C) No. 301/2012:

We permit Mr. Mahajan, learned senior counsel to withdraw the Writ Petition with
liberty to intervene in Writ Petition (C) No. 75 of 2012.
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